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THE UTTAR PRADESH LAWS (EXPIRATION) ACT, 1974!
[ U. P. Act No. 31 of 1974 ]

[ Passed in Hindi by the Uttar Pradesh Legislative Council on
June 12, 1974 and by the Uttar Pradesh Legislative Assembly on
August 13, 1974.

Received the assent of the President on October 23, 1974 under
Article 201 of the Constitution of India and was published in the Uttar
Pradesh Gazette Extraordinary, dated October 29, 1974. |

AN
ACT

to remedy the inconvenience which had arisen and may
arise from the expiration of Acts before the passing of Acts to
continue the same with or without any modifications.

IT IS HEREBY enacted in the Twenty-fifth Year of the Republic of
India as follows :—

1. (1) This Act may be called the Uttar Pradesh Laws
(Expiration) Act, 1974.

(2) It shall be deemed to have come into force on September 1,
1972.

2. Where any Bill (hereinafter referred to as the continuing Bill)
is introduced in any session of the State Legislature for the
continuance of any Act which would expire in such session or
thereafter (hereinafter referred to as the expiring Act) and such Act
expires before the continuing Bill after receiving the assent of President
or Governor as may be necessary, has been published in the Gazette
as an Act (hereinafter referred to as the continuing Act), then except as
otherwise specially provided in the continuing Act, —

(a) where the expiring Act is intended to be continued without
any modifications, the continuing Act shall be deemed and taken to
have effect from the date of expiration of the first mentioned Act
(hereinafter referred to as the said date), as fully and effectually to all
intents and purposes as if the continuing Act had actually been
published in the Gazette before the said date, and

(b) where the expiring Act is intended to be continued with any
modification, the continuing Act shall be deemed to have continued the
first mentioned Act, without any such modication, from the said date
till immediately before the commencement of the continuing Act as
fully and effectually to all intents and purposes as if the continuing Act
had actually been published in the Gazette before the said date and
had not provided for such modifications ;

1. For Statement of Objects and Reasons see Uttar Pradesh Gazette Extraordinary, dated March 24, 1974.
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[ SR veer fu uRve 1 316 12 S, 1974 TN SR dawr faus
|1 7 A% 13 SR, 1974 S0 B dod H Wigha fbar |

"R P AU & AgTes 201 @ Iid gdfa | fadie 23
JFCER, 1974 0 BT IJFART T I TAT IR U ARGRI AR Toie H
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siftrfest oiRd 8 & gl V9 iffEl @ |eifta | S g8 8k B W
It SGFAET BT R YA B forw

arfarfgs
WRT TIRTST & Jedgd a8 # faeforRad sifefaem s=mar sia &8 « —

1- (1) g A am IR ueer Al &1 (Fwfta dee) emfafeam, 1974
BHEART |

(2) I8 1 AR, 1972 I Ygcd HHST ST |

2- IfT Iy e wvsd & A 93 Bl U9 i &1 o |59
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Pl T 8), ORI @ & o oI5 faems (B o S g+ qren fagas
BBl AT 8), YRR fHar S iR G ffafm o @ drel e w,
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qd dh I ISR goia: AT JoTac: |41 U iR garei & forg SRl wgar
B3N AHSI ST AT VAT SR R dTell SIfRfrm S feie & qd avqen:
o § URIIG B AT B IR SOH Sad IRRI & o PIs gaver 7 & ;
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1. 9o 3R SR & AR & ford fRAiw 24 ATd, 1973 S0 &1 AREN SRR Tole SRay |
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Repeal of U.
P. Act XXVIII
of 1950

Provided that nothing herein contained shall extend, or be
construed to extend, to affect any person with any punishment,
penalty or forfeiture whatsoever by reason of anything done or omitted
to be done, by any such person contrary to the provisions of the Act so
continued between the expiration of the same and the date on which
the continuing Act is actually first published in the Gazette.

3. The Uttar Pradesh Laws (Expiration) Act, 1950, is hereby
repealed.
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